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GOVERNMENT OF TRIPURA
URBAN DEVELOPMENT DEPARTMENT

No.F.14(2)~UOD!DUD120131 g5!o-"614 Dated, Aqartala, The Jan ,2016

NOTIFICATION

WHEREAS, it is expedient and necessary to impose an alternative

assessment mechanism and to provide for detailed procedure for

collection of tax for the municipatines;

AND WHEREAS, for the purpose aforesaid and for other purposes

connected therein and incidental thereto, it is felt necessary by the Staie

Government to replace the existing Tripura Munlcipa: (Assessment and

Collection of Property Tax) Rules. 2004;

THEREFORE, the State Government in exercise of the powers

conferred by Section 213 read with Section 196 of the Tripura Municipal

Act, 1994 (Tripura Act No, 7 of 1994), hereby makes the following rules

for assessment and collectlon of property tax in all Municipal

Corporations, Municipal Councils, and Nagar Panchayats constituted in

the State of Trlpura under Section 10 of the Trlpura Municipal Act, 1994:-

1. Short Title and Commencement:

(1) These Rules may be called the Tripura Municipaf

(Assessment and Collection of Property Tax) Rules, 2016

(2) These Rules shall come into force with effect from the date of

their publication in the official gazette, The implementation of

the Rules for the purpose of computation of property tax may

be from a date to be separately n6tified by the State
Government.
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2. Definitions

(1 means the Tripura Municipal Act, 1994.

(2) "Assessee" means any person or legal entity by whom tax or

any other sum is under 193 to 196 the Act

read with these Rules.

means assessment of Annual Property Value

(APV) of any building, apartment or vacant land, located within

the limit and the tax payable thereon under these

Rules.

(4) Officer", means any officer of the Municipal

Corporation, Municipal Council or the Nagar Panchayat
authorized by the the Chief Executive officer or

the Executive officer respectively to exercise any of the powers

and functions for the

property tax under these Rules.

assessment or collection of

(5) 'The Commission ,'the Chief Executive Officer' and 'the

Executive Officer' mean the officers of the Municipal

Corporation, Municipal or the Nagar Panchayat

respectively appointed as the Principal Administrative Officer

of the Municipality under section 75 the Act

(6) "Plinth Area" means the floor area up to the outer portion of the

foundation on which the super structure has been erected. For

multi-storied buildings or buildings with basement, the 'plinth

area' includes the plinth area of all cellars l.e. ground floor and

all other floors below or above the ground floor of the building.

(7) "Property" means immovable property like land, building or'

apartment in the holding.

(8) "Tax" means the property tax payable by the owner or the

occupier under the Act read with the Rums.

(9) Words and expressions used herein but not defined in these

Rules shan have.-1-Re same meaning as defined in the Act
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3. Unit of assessment

(1) Every building or vacant land shall be assessed as a single

unit Where portions of land and building are separately owned

and capable of independent enjoyment such separate portions

may be assessed separately apportioning common areas

among the owners in proportion to their share.

(2) Where such portions are not capable of independent

enjoyment, the property shall be taxed as 8 single unit But,

the assessing officer may apportion the tax among the co-

owners

4. Incidence of property tax

(1) The property tax shall be payable by the owner of the property.

(8) In case of properties constituting Single unit of assessment but

owned by more than one owner the co-owners shall be jointly

and severally responsible for payment of the property tax

(b) Where any lano or building being the property of the State or

Central Government or the Local Body has been delivered
"

under any agreement or Iicensinq arrangement, property

tax shall be levied on the transferee or licensee as the case

may be.

(2) Where the land has been let to a tenant and the tenant builds

upon such land, the property tax on the building erected on

such land shall be payable by the tenant.

(3) Where a land or bulldinq is under .illega.l occupation the illegal

occupier shall be liable to pay tax from the date of occupation

to the date of eviction.

(4) Where any building is constructed unla.wfully the property tax

on such property shall be payable by the owner of such

illegally constructed property from the date of completion or
-.".;"

occupation whichever is earlier WI the date of demolition of

that building.
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5. Com on nual Pro Value

of th p

Value

arrived at

means the annual prope

the unit area method

value

and

1 ) nual Prope

she! be determined ng the tel ula:

A,PV :::: Ptinth Area Unit Area Value x factor x

Structure Factor x upa ncy Factor x Us a factor.

111 the above formula,

The 'Structure factor' refers to the nature of construction e.

whether the structure is pisces serru- pucce or kutcti«.

Factor refers to the age of the prope

of construction

since

'Occupancy factor' refers to whether 8

or f(:nied

is self occu

factor' refers to whether the pro

commercial."

is residentta or

The Unit Area Value (

e factor, Structure

factor shall be as

Committee or the

for each area and the values for

ncy factor and Usage

State

the Munici Valuation

Tax Board, 2S the

ned

case may be, under 8.

6. Con on Committee

(1) The State Government shall as soon as may be after coming

into force of these constitute by notification n the official

Gazette a Mun luation Committee specific to each

The Municipal Valuation Committee shall consist

Members-not ass than 2 and not more than 6

The qua ifioations for the Chairperson or members, their

salaries and allowances or other of service shall be

as the Governmeni determine, The of
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such salaries, allowances etc. shall be from the Municipal

Funds,

(4) The functions of the Municipal Valuation Committee shall be:

(a) To make recommendations to the Municipality regarding

zoning of the properties, the unit area values in different

zone/wards and the weights to be attached to other

factors for determination of the Annual Property Value;

(b) To consider objections against the values recommended

under clause 4 (a) above and make recommendations

thereon;

(c) To review 'UnitArea Values' periodically as desired by the

Municipality so, however, that such a review of the Unit

Area Values must be undertaken at least once every five

years; and

(d) To perform such other functions as the Government may

require,

(5) Not withstanding anything contained in the previous sub-Rules

the State Government may assign the powers and functions of

the Valuation Committee in any Municipality, under sub-Rule

(4) above, to the Tripura State Property Tax Board.

7. Zoning for property tax

{1) The Municipal Valuation Committee shalt fix the zones in the

area under the municipality area after taking into account

locations with similar values or usage of properties, proximity

to principal roads, main roads and other roads or any other

criteria as may be considered necessary, Including availability

of following facilities, amenities, or features:.,-,
(a) CIvil amenities like water supply, street lighting, roads and

drains; ...-
(b) Market and shopping centers;

(c) Educational institutions;
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{d) Bs Postal Service Public Offices

Med cal institutions:

Factories and industries,

art of

for other factors

, Unit Va esand Weights

The Mun

the Munici

shall, on the basis of the recommendations of

Va n Committee or the ura State

Board, as the case be take 8Pro

regard the zoning of properties and fixation of unit area

values as also the hts to be attached to each factor for the

determination of the nual Pro Value. The intention of

the Municl shall be announced through notice

inviting 0 ns to the changes within

period of not less than 30

All representations received by the Municipality shall be

referred to Municipal n Committee or the Tripur a State

Property Tax Board, as the case may be for Its decision, The

decision of the Mun Valuation Committee or the Tripura

State Property Board as the case may be shall be binding

on the Mun !ity and the asses sees.

9.

(1 )

Allotment Identification Number (UIN)

The Municipality allot a Unique Identification Number to

each props whether liable to property tax or not, within its

area of jurisdiction and communicate the same to the owners,

Assesse shall quote the UlN in all returns, ehallans or

correspondence of any nature pertainin.~ to the property,

10. Hardshtpano Anomaty Committee

(1) The Munlcipa shall on coming into force of these Rules,

a Hardship and Anomaly Committee for constderlnq
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nardships or anomalies I

under these Rules,

of the p tax irn

(2) The Committee shell consist of two members of the
Mu nominated the Chairperson-in-Council (CPC)

and the prin administrative officer of the Munici shall

be the Member Secretary

The tenure of the Committee shall be 8S considered

appropriate e Chairperson-in-Council p but shall not

exceed one r.

The Committee shall declce the procedure for its own

functioning and shall give its decisions en the petitions within

60 s of The decislons of the Committee shall

be bin Ing on the fv1unicipal and the assessee

Not standi in the sub-

Rules, the State Government may ass the powers and

tu of the Hardship and Committee, under sub-

RuleS 1) and ) above, to the Tripur a Property Tax

Board

11. Notice of transfer of

(1) In the event of transfer of property, the transferor and the

transferee are required to inform the concerned assessing

ottrcer about the in title The nO:I::;8 shall be given

is not reg'lstered in the name of the transferee,

For tl, e purposes this RUle, the sale shaH be treated as

complete when the entire consideration has been paid the

transferee and the possession of property is transferred to him,

In the event failure to lntimatlon of the

in '15 days, the transferor shall remain liable to payment of

the pro tax WI the is the assessing
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S 2bo",e case shall not

5) In r event dea 81 heirs shal Informe owner is

the earned assessing officer about [he de atn of the owner

and pply for n of rope in the prescnbed form in

nths of the daath of the

(1 E Pro s all be su ect to a p tax under these

RulES for- each financial year with the financial yearrin

tax shall be levied on the Annual Value

as detE'riTI ned der Rule 5 at the rate of tax

year and announced In the bu

in the preceding yearpresented

The tax levied under shall remain within the following lirnrts

Tax on land and bu ding shall not be less than 1% or

more than of

Tax for street !ighting shall not be less than 1% more

than ot th2

Tax conservancy shall be not be less than 1% or more

than of the .::C.PV

13, nt

(1 In case of land not for agricultural purposes

to or appurtenant to a
h n9 contained in Rule 5 , the

the area such land

and not

bui inq, nctwithstandinq a

wifl be mu

e nit area value for vacant land.

Where land appurtenant to a buil is in excess of

5 percent of the the iota area, i.e. where the pi nth area on

the round floor 1S less than 25 percent the of the total land
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are a: t e \l8C8 I;:, the

gro nd floor SIB!! be treated as ac an: land and taxed

lv for pro

tax on the bu d ng

13 unci er his Ru ie eve r 2 r d above the

where the land area is 500 souere Meiers anci

the area on the floor is 80 Meters the

vacant land 20 square Me in excees of 3 times the

area on iioor o square e, 1 uete
i'v1eters shall be faxed as vecent land this Rule,

For purposes of SUb-rules (1) and above, the Unit Area

Value of vacant land shall be taken at one fourth of the Unit

Area Value for at area

14. es sm ant ure

Self-Assessment

(1) Every ssessee liable to pay property tax under Rule 4 for any

r shall, before 30 June of that year, file a

tax ret rn giving j'.,PV of the pro in accordance with Rule 5

and the tax

r in the

ble thereon at the rates announced for

et. 8S required under Rule12.

The return shall be filed in the p

the prescribed manner. The tax requ

rrn, and verified in

to be paid 30 June,

in ance with the exercised in such return, read

with Rule'IB, shall also be paid on the prescribed Challan, by

that date The return shall be treated as defective and,

therefore, invalid in case the due tax is not paid by 30 June or

the return is not verified in the prescribed manner. Further

action shall be taken in such cases under Rule 16,

p., return may be filed any time after 30 June and

March on prescribed form and verified :l the prescribed

manner the tax due under Rule 18 , is paid n 3

days filing of the return 0['31 March, whichever is earlier.

The return be as d and, therefore, invalid

in ca the due tax is not paid within j day:? of filing of the
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arch, IS
T· • _ ~_. _ , __

, '

such caSE'S under Rule 16

rn fil8C1 under uses

Sit a time with the financial year so however ;,e~ "
addition tax du as pe the revised return is also paid c r F =
date of 9 of e return The return sha be treated as

defs :tive and, eretore invalidi case the due tax is not paic

on th date of edinthe return or return is

VI/here the revised return is for lower tax the excess if any

may be adjusted 2g8 nst the future tax due duri 9 the same

tmancial year 0 the tax p ayabte for e next financial year.

Scrutiny rns

(1 ) The officer ofick IIP 8 ny retu rntor
details as disclosed ba sed on specific information or otherwise

theC;ommissioner or tile

Executive Officer or the Executive Officer of the Murrie:

as the ease may be.

Any increase in the !-'PV and the tax, in the Gases up Ior

scrutiny. shall be only after a notice to the assessee

ind the basis for the increase and allowing the

assessee an opportun of being heard

The sc assessment order shal be in writing and shall be

served on the assessee with 8 challan, on p

form for the payment of tax as determined,

No assessment under th s Rule shall be made after end of

the financial fo ng the tlnaocial year to wn it

relates.

the no assessment underyear 2012-13, th

Rule 1 shall be mad after March 3
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Provided that ere 8. rece! of ce under clause :::

agrees with the proposed increase in the and the tax and agrees

not to contest e assessment the otice issued under clause

may be treated 8S the assessment order under clause (3),

16. sessment in case n lets

(1 lv'Jhere no return has been filed during the financial r the

as ses sinq officer may assessment proceedings after

giving n co to the assessee to file a return within 30 d

(2) The assessmentshail be finalized after conducting such

enquiries as may be necessary and after issuing a notice to the

as ses se indicating the basis for the proposed .APV and the tax

and allcwinq the assessee an opportun of be fig heard.

The assessment order shall hs in writing and shall be served

on the assessee along with a ch allan. on prescribed form, for

the payment of tax as ined

The assessment shall be made ex-pa-te where the assessee

falls to file the return in to the notice under sub-Rule

. (i) above or after filing the return, fails to cooperate in

enquiries

proceed s.

to completion of rhe assessment

5) The assessment under this Rule shall be made anytime within

a pc of years the end of the relevant financial

year,

r the fi 2012- 3, therefore, the assessment under

Rule 16 s h I be made on or before MarchS'l , 201

Provided that where a taxpayer on rece of notice under use (2)

agrees with e proposed .A.PV and the tax and aqrees n01 to contest
, ..

the the notice issued under may be treated as

the assessment order under clause (3),

11 of 48



17. assess!r

( 1 VVh8 assessing officer or an -. - - .. -
- -ver necessary

enter any prope

Juris iction for verification or determination 01 the land area ~-

area and of the owner orof the iden

occu r of the

(2) ded that a notice is intention shall be sent to the

occu r of the prcpe o shall allow the necessary

e DaVIe vested nder this rule shall not be exercised before

8 ani or after 5 prn nless desired the DOCU

p

In event of tile 1ai ure tothe occupier of the

com tice under i1 above the assess.np officerthe

may a pena of up to Rs. 2 000 for each default on the

occe

18, Due en! Property Tax

11 ) The payment props ta determined n the basis of the

retu on or before June 30, after a rebate

allowed under Rule 18, shall be due on

June of the the 0 is for fullncial

one-time payment. or

on June 30 and alf on December 31, of the financial

or. wh re the

installments; and

is for payment in two ai half

One fourth each on June 30, her 30, December 31,

and reh 15 the financial year, where the is for

payment in ur equal qua n!O'!tallrnents,

in cases of returns filed une 30 and before March 31 of

the 81 year, due dates would d as if

hac been The tax to bequa

d along

ail H18 quarters

the return would thus be the tax due for

to the date filing of the return.
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Ho rebate shall C 31 owed on payments made based on the

returns fled between July and March 31 of the nancial year

4) In ail other cases INhere pro tax IS demanded under Rules

under Rule 21, or additional15 or 6, the pe is

tax is ernandeo un or Rule 22, 23 or 24, the payment of tax

or pens shall be due within 30 of service of the order.

19.

(1 ) A rebate the under the Rules

made. on the

tax

shall be allowed on all one-time full

basis of the returns filed under Rule 14 on or before June 30

of the ancial year

.A rebate 5(% of the pro tax hle under the Rules

shall be allowed on payments made on a basis based

on H1e in the returns filed under Rule 14, on

before June 30 of the financial year.

(3) No rebate shall be allowed on payments of tax In

qua Installments or payments made based on returns filed

after June 30.

20.

(1 )

ble Assessee

p.a shall from the due date ininterest

accordance with the Rule 18, to the date of actual payment. on

aLl sums due under these Rules.

the return is filed

charged as it the

interest shallJune 30
were to be made on quarterly

basis, without any rebate under Rule 18.

(3) VI/here8s a result

rider Rule 23 or a rev

under Rule 22 or appeal

under Rule 24 or revision under

Ie 25 the tax assessed under Rule 15 or Rule 16 is

modified, the interest shall be modified proportionately.
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21. n

The assessing cer a pena of 10

in th e

of the

ancialpro tax and

year whether in full or n part.

VVhere scrutiny ssessrnent s made under Rule 15 and the

tax I exceed the tax paid ride self-assessment more

rcent thereof. oen ty ay be levied at the rare

the addition i tax ch

1nu

\/.Jh a assess t is made under Rule 16 pen

may be Ievied at the rate of 10 percent of the tax

The pen a order uncle and ) above shall be

with 60 days of the dale of assessment under Ie 15 or

Rut 16.

Where as a result of rectification under Rule 22 or appeal

unci r Rule 23 or c; reView under Rule 24 or revision under

Rule 25 the tax as sess eo u der Rule 15 or Rule 16 is

Provided at 8 order ~ pen s all be only after

giving the ass ess se an n of being heard and only where the

assess officer is of the view that the defaUlt for which pen

was committed without any reasonable cause.

is

tuttber that no order shall be d under this Rule where

the e is Rs. 100 or

on
( 1) The ng arithmetical or

n the return filed under

under Rules 15 or 16 on his own

mistake

Rule 14 or the orders

and mod the AP\! and the property tax Ie accord ng

The assessee also file an appl the 9
officer for rectification of any m

the return filed under Rule 14

a from reco

in orders under Rule 15 or

Rul 16 or pens under Rule 21 ..
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The ap lications for ions she!' be fiied within :::,0 days

of e filing the Return under Rule 14 and withr: 30 days Of

rece of rders under Rules 15 '16 or ire assess

officer may condone d nd the '::.j 8~ 2·C days r

cases wnere s h dele is for 8 reasonable cause ~u~ ect

bel

On rec::,1 of an; ap for rectification under /2 2[IO\e.

the assessing officer shal scrutinize the record and shall pass

a writte order en such application within 60 days of the receipt

of the applicati

No order enhancing the tax shall be passed under this Rule

without giving the assessee a to his case,

No order sh ! e passed under this Rule

the date of filing of the return under Rule 14

from

the assessee

or after' '180 of the date of service of the orders under

Rule Hi, Rule 16 or Rule 21,

23. Appe a

(1) Any assessee in receipt of an order passed under RUJes 1

16 21, or 22 Shell he en;i:!ed 10 C e sr: appeal against such

order before the Cornrrussicner tne C:'-;ef EX80'Jtive Officer or

the Executive Dfficer of The r'Junicipa ,2S 1'-:'2 case may be.

SUCh 800081 Sh3 ! t;8 fiied within 30 days of the receic: of the

order, n the prescribed form and verifed·, t ie orescrit.ed

rnannei alone with Evidence of payment of undisputej tax,

(3 fiied otherwise than in the prescribed term anc verified

in the prescribed manner or not accompanied the evidence

of payment of undisputed tax shall be treated as invalid,

The delay infiiing of the appeal beyond 30 days from the date

of the service or the order against which the appeal is filed may

be con oned by the Commissioner, the Chief Executive

or the Officer of the Municipa] ,8S the case may

cases, Delay 60 days

shall n be condoned.
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n recei an appeal The ornrnis sioner , the C ief Executive

Otficer the Executive Offlcer of the Mu . as the cass

may us, Sti8!1 after hearing the assesses and the a

officer and atter gettng ries mads !tHough the officers as

may :)8 considered neces em d ate, pass an order

rerus 9 ntertere reducinq, or enhancin the APV and the

tax.

On rece: of the 0 er of the Commissioner, the Chief

Executive Officer or the Executive Office, as the case may be

the assessing officer revise the tax 8S directed in such

order /:\ny interest Of levied on the tax shall also be

revised proportionate On the bas s 01 the appellate order.

( 1) The Commissio e the Chief Executive Officer or the

Executive Officer of the Munici as the case may' be

also k up a case for review of the Scrutiny order passed

the assessing officer un ef Rules 15 or 16, on his own or on 2

reference being ade the assessing officer, and P2SS 2

writte n all the facts on recorder, after consideri

mod 9 he ,t\P\i and tax as considered appropriate. Provided

that order increasing the APV or the tax shall be

this Rule, without 9

heard.

the assessee an opportunity of

financial

under this Rule after the end of the

the financial to which relates

Revis ion

(1) order under Rules 15. 16, 21, 22, or 24 may

Cornrnthe assessee by a F(

in 60 of

rev

appo nted theMun of the

rs.
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The revl s ion ap cation the assessee In the

prescribed form verified In the manner and

accompanied by evidence of ent of the undisputed tax.

The revision ap filed otherwise than in the

form a verified III the prescribed manner or not accompanied

the ev ence of of und tax shall be treated

as invalid.

4) On rece of the application for revision, the Revis

Committee ap nteo the Mun shall on the basis of

the record, including the contents of the appeal, and after

making inq lries 8S considered necessary, pass a written order

9 fu or Iy or ng the revision ication

as considered app

(5 All rev on a ications II be decided with in 90

receipt y the Revision Committee.

The orders passed the Revision Committee shall be final

and not appealable in any Court of L8W

N otwith s ta n din g ing contained in the previous sub- Rules,

the State Government may the powers and ns of

the Revision Committee, under sub-Rules (1) to above to

the Trip ra State Tax Board

M ant

('l) p due under these Rules shall be made in cash or

through account payee cheques Of bank draft payable at any

branch 8 bank in the area covered by the Municipa

The payments I: be made only with the challans in the

p form and in the pre scri -manner.

Such payments may be made at the special receipt counters at

nated of the Municipality or in a of the bank

branches Ily designated by the Muni for this

purpose through a public notification,
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allowed assesses may also make payments electronic

electronic payment

The un il of the challan meant for assessee shall be

retained the assessee as evidence of

011 UI1 id tax

1) If th tax s not d with 3 months of the due date under

Ru 18 the recovery may be enforced h one or more of

the actions as oed under S 215 the Act.

asseSs officer may also :8 an icaticn before Public

Deniand Officer for recovery of the tax v/ay of sale

of moveable and immoveable-in accordance with the

ura Public Demand 2006
7 of

Notwithstandinp a ing contained in this Rule where any sum

due on account 0; the pre tax. ncluding interest and

pen cannot be recovered from the owner. such sum shall,

without p dice to any other action that be taken under

e Act or these Rules may be recovered from.

(a) The OGeu of the land or bu ding and such occupier

snau be entitled to reimbursement the owner Of

adjustment nst the rent Ie such occupier.

person who may be in una occu of

such land Of buildinq onlv in respect of the of such

nautnorised occu

Provider: at recovery such tax under above sh not by

upon such person any

building.

or title in the same land or

n

VJhere as an order under Rules 22, 23, or 25 results in

the tax d e becom less than the tax alrea the assessee,

the exc e shali be stad 2 nst any tax due in the financial year
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which sue refund s determined or in the succeed financial

29. Assessment

buitdlnqs co

under i!

un

occupation a

Iy

('1 {,::sess :T!Snt of any 18 d or building in the hands of a person

undEr Rule 4 {3) of these Rules shall not confer le qal

ow ne r s I;:> of the said land or buildino on such person.

Asses s.ment of any untawtu constructed or reconstructed

buildin under Rule 4 (4) of these Rules II without

udice to any action that may be taken against that person.

Nothin contained in the Rules shall preclude the nicipality

from proceed against such person under Rule 31 of the

Tripur a Building Rules 2004 and the owner shall nOT be entitled

to any compensation or damages due to any n taken

the Mu under this Rule 31

30, Notice of construction, re-construction or demolition

of bul d 9

(1) If a bu !ding is constructed or reconstructed in a Mun I area

the owner shall give notice thereof to the concerned assessing

r of the Municipal within fifteen days from the date of

com on or occupation of the building! whichever is earlier.

If any building 1il a municipal area is demolished or destroyed!

the owner shall. until notice thereof is given to the assessing

of the Municipal be Hable for the payment

prope tax, which would have been leviable had the building

not been demolished or destroyed.

(1) \;Vhere any area IS ncluded as a result amalgamation or

excluded as :3 result of separation the intimation of su

arna ation or separation shall be sent to the concerned
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I

asse ssinq the M cipal in 15 of

I torrnauttes e sf eror 31:211 until n tic ecom letron of

of amalgamation or Sf) on is received the assessing

01 the r\liu be liable for th payment of

pro tax which \NOUld have been leviable had the

arna: arnation or separation not taken place

ent of tax 011 p es

or n Ie as a

11 orres It 01 011, ama Iconstru

sep ration

The rope tax up to the quarter of the financial year in which

the ranster look Of the quarter il1 which the notice was

the officer, wh chever is calculated

on ro-rata basis snali be levieu on the transferor and the

pror e tax for the remain quarters, calculated on pro-rata

bas 1 shall be leviec on the transferee.

the asses

otficer of t e [lunic from the u a ster or within the time

unde tn RIJ es the transferor shall be lia-ble to pay

the ICf-! such int ation is

received

ta up to tne quarter in

the assessing

n case new construction du e financial year the

tax would be

in which the prope

whichever is earlier.

from the quarter e financial

Vias or occupied,

cord to n the

(1) snail-

Record the

a

of all returns received under Rule 14 in

No .1

b} Record the nts made under Rule 14 in the relevant

column the above register on the basis of verification of
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(1)

(4)

( 1

transfer of money e desig ated bank account of the

Ivl n

C) Recore] 01 31 ::'-oe5 p25Se(~.nje; Rules 15 oc 16 shall be

--=------=...-- -... - ,.'-

.:': ,

:.d ------,
-- -" '- - ~- -

'.. - - - ---- ----- -

vvhere an ord e are pas se c ur c e: ?:... ~5 _

ate shall be m2JS

maintained at or

of the under es 21, 22 or 23 as prSS::-::e:

rrns

All returns under Rule 14 shall be on Form No .. 4 and

verified in prescribed manner as indicated therein.

under Rule 16 (1)

shall be on Form No. 10.

the assessee to file return

Notices for hearing under Rules 15 0: 1G sha: be sent in Form

No 5.

Orders , R'unner ~\utes

9.
Notice under Rule 17 2) shall be i:1 Form No. ~1

for ng under Rule 21 sha!l be ir Form No. \3

Orders under Rule 21 shall be in Form No ~-; <

Notice under Rule 22 shall be in Form No 7,

o Rule shall be passed in Form No. 16.rs n

Appea un de Rule 2

be eel the

shall be filed In Form No. 12 arc shail

manner.
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r

,.11 ot: for hearing under u 23 shall be

Orders under Rule 3 shan be n Form No. 16.

(1 )

('1 Noti 01 Review under r:;: le 24 shall be in Form No .. 8

order erR in Form No. 16

r1

(1

shall beev

pi on under Rule 25 shall be led Form No.

13 a ver:fie in the rescrlbed manner

Form No. 15.,under u 25 shal be

Rev ion rder nder F'.ui d in Form No. 16s

N ces for recovery and collection u de, Rule 27 I be sent

rn Form No.1 B.

of a tax, interest or

shall be accompanied Iea challan n Form No 14 TO

the ass essee to make the payment of such tax interest or

e Commissioner, Chief Exe Officer

or e Ex ve officer

(1) The Cornmlssioner. the Chief Executive Officsr or the

Executive officer of the f'li1u as the case may be shall.

(8) /,-,locate the work relating to

collection amonq the assessing

tax assessment and

in whatever

manner considered ap

shall remain in force until rn

The orders once

or

issue directions to regulate the work assessment and

collection 01 tax in 8 manner considered app

the taxreasecases excess
( 1 ) 'Wherever as a result of com into force of ese Rules the

payable more thanan assessee increases

25 the tax n the ing year, thenrcent
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notwithntandinq a h ontaine o In the Act, the tax payable

sha be worked out 8S follows:

Tax payable n the first year of change snat: tie the tax in the

precedi yea plus 25 thereof

The tax payable n tile second year shall be the tax in the

I 9 year mentioned a ove p us 50 percent th

And so n until the new level of tax is reached.

instance the tax payable was Rs. 2000 in the financial year

2011-12 and atter cornino into ree of nev.f Rules it works out to

Rs.3900 for 2012-13 the tax would be:

F nancial ar Tax

2012- 3 Rs. 2000 plus 500= Rs. 2500

2013-14 Rs 2000 plus 1000=Rs.

2014-15 Rs.2000 plus 1500=Rs. 3500

2015-16 Rs 3900 Rs 2000 plus 2000

exceeds the tax of Rs 3900

determined under TV3'N Rule s.)

37.

(1)

Repeal

The

nd savings;

o which

n No,F.1

was

and Collection of Property

brought into f orc e , vide

Dated 07;0 D8C.'04,

in the Extraordinary Issue

13,2004

Tripura Gazette onpublls

Notwtthstandlnq such

iog done or any taken or purported to have been

done or taken inQ any notification, inspection, 0 or

notice made or issued, or appointment, confirmation or

declarat.on made or a ficense, permission, authorization or

exemption granted or any document or instrument or

direction gi'J8i ~. any proceedings taken or any

co aeiudes::: rr any pena or fine ) u
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.: The ss essrnent tax ng forcollection of pro

to the year on wh these Rules are

into effect. shall continue to be in accordance the

in thE: Rulesures
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lo nn 2: Ruqls ter of Orders Passed

Ihroe 01Mun.cliilily .. -.".-C--~='

!:~,:,,'
i 51110 IdenlificllioniN<lneoi{N;ner
I )Iolt!i~ing

Holding ~h

Form 2
Register of Orders Passed

Trlpura Municlpall,Amss:mol and Collection of Propertylarj, Rules I ;~:(.,of '"

[Clauselc) of Svb·rule f1I of Rule 3~ rezd YdL\ Rwa gmj

.-....-- ..--------

hldrass 11\'1110110.'!iilhl Dale of I Rule under
lIamenlZC!ne DJteolOrcer I wllichPissed I··IIRule IS!)! Rule fin!!

161

J

I Year! Tax Atootood
lax P.lid

III
fal Oemamd

~l

Modif~d T!t D~manu
Dateo!

nUG Date of

!l1 11 12

Oroer
Baniced

I Rule (n (0 2£11 G.le o! Drd.r I Amoanl I
Dale o!

I
farnentj Remaris, If I

any

I

I
1 19 I ,0

Iii ~.~dd3(;1';))$ to I 18

)u8I~of£Br~:e
lolMI

I

~-- r-

Ii.•... . .~ ._
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Form 3: Register Orders Passed under Rule 21

Name of Name of Officer Passing Order

3
Register of Orders Passed

(ftssessrn::nl of

2'1
Tax], Rules 201(;

(d) of Sub-rule (1) of Rule 33, read with Rule

51. No IldentiFication IName of Owner
No, . iOccupier

Levied
Financia I Year

Modified T~x D':rn~llIrI

3 s
Rule (22 to 25) I Dotl) of Unl"1Date Am

4

r--_.j- --r-

,,-,'--~---+-~----+------i~--

)\1111 ,11:11

1111.1 11'1,11 YI'~I r

II,ill'lil

';I'r'.'I1,(1, Id

11111"1

111

.. 'r

!1\l1' 1':11" (If

I';IVIIWIII

Date of
,Dayinen!

12

Tax
RemarKS, if

any

11 13

! ~--~~""+ .",.,

-"t" .

"eliif' if "I Iln



Form 4: Annual Land and Buildi

Form 4
and

1 ripura Municipal.(!-Issessment and Collection of Property
[Sub-rule (1) of Rule 14 with sub-rul« of Rule

Rules 201f.

Name of Municipality ,

Lhiqu€ identi~c2tion No ProperlY

Holding Number

P.Bturn {Tic}.; the appropriate;

BeJt.no'lAedgment nurnber of fifir_?g the OrigmaJ Returr.
Date of
Fi!ing No

I I 'Nard., I

Name of the Co-CAvneG 3. ShriJSml

5 ShrilSmt

2
Fathers} Husband's, Name: (only in case
of individual an>':]single C'i-t.netshfp}

3
Address for Correspondence (present) [II difieren! from
A3J

... ~-------------------------------------~
4 Natureof O•••mership (Tick the appropriate one)
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I

Fusca
Basement
GrOl!nc Flco~

f(u;che

i'~~---r---F~-+I--I--~----~--+---+-~'1st rko: Puce"

Semi-PUCC2
2nd FlOor

3rd Fleer PIJ~CdJ

~-F(M__Cm_,c_,~_r_cv_~+- ~ ~~. ~ --~----~----_+----~
~ I

,Total ,KutchB

Nature of Usage

!VVaref:':JJse {

Centers

/ Tneatre.s!
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1. Compute Annual Property Value of the
(i)

Plinth lit Ar, M U!t! pticatrve Factors
Stnn nrrim~

•
sq. ft. Factor Factor Factor
(a) (b) ( (d) (e)

Factof

(f) 'c\=·:.... i --
I.b; ..•....,., ...

iX(dxe\

0_) __.--t---.

Total

Vacant umd as per Rule 13

of Unit Area Value
IRs,)

APV

2.. Total Annual Rental Value of the Property [D. 1 (1) + Rs, _

(I) Tax on Land and BuHding@ .." ..".,% ofTotal Annual PropertyVa!ue Rs._~ _
(!I) Tax Street Ughting @ " % of Total Annual Property Value

Tax for Conservancy of Total Annual Property Value
.I>'-~

Total Tax

Rs. _
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Choose the Payment Opnon 0' Ta;: 'Dr Returns Fivej by June 30 (Tick the Option)

payment ~ Oneu.fCJrth each by 3.0June, 30 31 December. and 15 Marer;

lime fell! payment - 5y Ji.J'l€ 30

;: Paymeo! of Tax for Returns Filed !\ ITerJune 30 '

paymeni- OneAowth each hi' 30 June. 30 September, 3' DecemL'€!, and j5 March

Note. Payment for the quarters preceeding the date of filing of return to be made within 3 days offiiing the return Of Mrach
15, whichover is earlier

1, (name in biod\ letters). sonNMz of fes.ident of
that the abe\e details are t'UE (C ITy knowledge and belie:, ) wtfmit the Self

assessment lax return in lile capaCity of an owner f occupier "'" . (mentiCf1 capscuv and posi,ion held, if occupier) for
the financialyear I furtherdeclare \hat 1am makmgth,s return rn my cspacrtv as . and I am also competent
to make this return and \EDfy ~L

Date of owner! occeoier (with sea. If non-indl\{duai)

,..,.. "" •." X Tp,ar to: Acknowledgment (Hand over to owner/occupier of/he propeny! ,..••..,

Acknowladqrnent for Receipt (For Office Use only)

Financial Year: Acknowledgment No: _

Name of Owner /Occupier Unique Identification
________________________ Number

Space lor Seal Recei\efS' Signature:
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Form NO.5 Notice for Scrutiny Assessment

Form No.5
Notice for Assessment

Tripura Municipal (Assessment and Collec:t1on of Prope rty Tax), Rules 201"

[Sub-rule (2) Rule 15 J Sub-rule (2) of Rule 16 read with sub-rule (3) of Rule 34)

To
Holding No:

bear ! Madam,

Sub: Notice for proposed assessment onder Rule 15 (2)! 16 (2)

1
This is in reference to the Property Tax Return tiled under Rule 14 (1).1 16 (1) \1de Filed
on ".,-" J No return filed under Rule 16 (1)

2
ThefoHowing information in the Return appears to be incorrect I No return has been filed
under Rule 16 (1):

Plinth Area

! therefore propose to modify the APV and the property tax on the basis of the
infoml'ation avaHable with the municipality .In case, you disagree with the assessment
and the proposed increase, you may present your case with an available records either
in person or through an authorized representative on ,,. .. ,.,, ,. at ,., .. ,,,, ", .... .,
AM/PM in the chamber of trie undersigned,

4

incase you fail to appear on the appotnted date and time or otherwise explain why the
APV and the tax should not be assessed as above, the assessment will be frarned
under R\Jle 15 (3) on the basis of the information available with the municipality as
indicated above.

~.-,

Place », "Assessing Officer with seal and name

Date Address
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Form No,6: Notice for Imposition of Penaity

No.6
Notice for Imposition of Penalty

Municipal and Collection of Property Tax), Rules 201'b
[Rule 21 read with of Rule 34]

To

Year: -,- _

Dear Sir Madam,

Sub: Notice under Rule 21

1
Penalty under
applicable)

21 is leviable for the foilow:ng reasons'

Under Sub Rule 1 of Rule 21. a penalty of 1O~:(of the Tax of
(a) Rs , wtucr remained unpaid at the end of the above

financial year

(b)

Under Sub Rule 2 of Rule 21 a penalty cf 'i 0% is of the excess Tax charged'
under Rule 15 is leviable as the excess tax exceeds 20% of the tax paid in
self-assessment under Rule 14 or Under Sub-Rule 2, of Rule 15., a penalty of
10% of the tax under Rule 16 is leviable,

Before levying the you are an opportunity to show that the above default
was for a reasonable cause.

You may present your case With all available records either in person or through an
2 authonzeo representative on at , AM/Prvl in the chamber of

the undersigned.

In case you fail to appear on the sppomteo date and Urns or otherwise explain why the
3 penalty should not be le\/ied as above, the penalty shall be levied without any further

intimation.

Place '" Assessing Officer with seal and name

Date Address

33 of 48



Form No.7 Notice r Rectification of Mistakes

Form NO.7
f\lotice for Rectification of Mistakes

Tripura Municipal (Assessment and Collection of Property
[Rule 22 read with sub-rule (8) of Rule 34]

Rules 201"b

To

(add~ess)

Deaf S1r I Madam,

Sub: Notice under Rule 22 of Tripura MuniCipal (Assessment and Collection of Property
Tax), Rules 201('

1
FoHowmg mistakes apparent from record has been noted in the return filed under Rule
14 f Order Passed under Rule 15 I Order Passed under Rule 16

(c)

{a}

:2 i therefore propose to pass order under Rule 22 on the basis ofthe above.

Before passmc the order, you are 9i'l8n an opportunity to file your
Ih,,.,tvtmn evidences,

if any with

You may your case Wit hi all available records either in person or through an
4 authorized reprasentativeon at _.AM/PM in the Chamber of

the undersigned

In case you fail to appear on the appointed date and time Of otherwise explain why the
proposed rectification should not be done, the order under Rule 22 shan be passed on
above lines,

Place .-__" AsseSsing Officer with seal and name

#-.~"

Date Address
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Form No.8 N for Review

Form No.8
Notice for Review

Tr ipur a Municipal (Assessment and Collection of Property Tax), Rules 201 b
[Rule 24 read with SUb-rule (13) of Rule 34]

To
(name)

(address)
(address )

No: _

Dear Sir! Madam,

Sub: Notice under Rule 24 of Trf pura Municipal (Asse ssme nt and Collection of Property
Tax). Rules 201t

1
Following facts apparent from record has been noted in the Order Passed under Rule 15
I Order Passed under Rule 16 and consicereo for review:

(e)

(a)

(b)

(c)

(d)

I therefore propose to pass order under Rule 24 en the basis of the above.

3
Before passing the order, you are giV2n an opportunity to fie your objections, if any with
supporting evidences.

4

You may present your case with al! available records either in person 01 through an
authorized representative on on .. ,. at .. . .. ,A.lvi/PM in the chamber
of the undersigned

5
In case you fail to appear on the appointed date and time or' otherwis e explain why the
proposed review and amendments should not be done, the order under Rule 24 shall be
.passed on above lines.

Commissioner! Chief Executive Officer I
Executive OfficerPlace. ,.

Date
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Form No.9 u R e15( !16(

Form No.9
Order U RUle 15 J 1S (3)

Tripura Municipal (Assessment and Collection of Property Tax), Rules 201b
Rule 150r sub-rule 'I (4)of Rule34]

To

Further to the notice served on you under Rule 15 (2) !16 After considering your
1 objections and alsc the return filed under Rule 16 (1), the f\PV and property tax is

assessed as foliows.

APV

Property Tax

Tax Paid (Under
Rule

Tax Due

2· A challan for payment of Rs:
property tax of Rs ,.,,,

. ,. is enc-os ec. You a~e recuirec to pay
. within 30 cays cf Se~v~::6of this notice

In case, if you fail to pay the amount within the period specified 8;:'0\112, YOL! shai: be
liable to pay interest 8S in Rule 20 of the Rules.

4 Non of tax by the due date wfl! also make you liable for penalty under Rule 21

Place. Assessing Officer with seal and name

Date ".•. Address
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rrn No.1 0 Notice to Fi Return

Form No. 10
Notice to File Return

Tripura Municipal (Assessment and Collection of Property Tax), Rules 201b
[Rule 16 read wlth sub rule of Rule 34]

To
.. (name)

{address)
(address)
(address)

Sir! Madam,

Sub: Notice under Rule 16 (1 ) for filing of Property Tax Return for financial year .....

1
As per records, you failed to submit your property tax return under Rule 14 ! Return filed
under Rule 14 is not valid. You are directed to file your return in Form No 4 within 30
days from service of this notice.

2
In case no return is filed the assessment would be frarneo on the basis of information
avatlahle \i"lith the municipality.

Place Assessinq Officer INith seal and name

Date Address

Page 37 of 48



Form No.11 N to enter Prern

N
Form No.11
to enter

Tripura Municipal (Assessment and Collection of Property Tax), Rules 2016
[Rule 17 read with sub rule (5) of Rule 34]

To

Dear Sir I Madam,

Sub Notice under Rule 17 (2)

Whereas it is necessary to the area! land area j identity of the owner or
0' the , and for this it is necessary to enter tne property

Yay are informed that Shri/Srnt. . ... [name of the
. [exact

has been autnorisec to enter your property for the2
authorised person] designated as

of the search
above purpose

:3
Shri/Srru.

... am/om on .

-
. Proposes to \1sit your premises at

4
in case this 1S not convenient to you you may contact him at telephone number

... totx a suitable time and date.

5
In the event, you f8ii to cooperate with the designated offtcer or fail to comply with the
notice, a' Rs 2,000 may be imposed under Rule 17 for each default.

Place Assessing Officer with seal and name~~

Date Address
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Form No. 12 Ap ! un r R e 23 before the Commissioner

Chi Executive Officer! Executive Off::::sr

No. to be fiHed

;Particulars

Name and Address of the Appeliant

2 Holding Number and Property Address

:) Unique Identification Number

4
Financial 'yo'ear in connection v~llthwhicr thE~
appeal is preferred

Form No.12

Appeal under Rule 23 before the Cornmis.sfoner i Chief Executive Officer!
Executive Officer

Tripura Munic and Collection of Property T2> :::w:e~ 2:'1 ~
[See Rule 23(2) read with sub rule (10) of Ru!c ::;4J

Name and of the Assessmo
Officer passing the Order appealeo against

Rule under which
of Order

Order Passed and c8te

7 The date of service

8

Admitted lax Ilabilrt, under F:ul(o 14 (1) 116
(i) !Otherwise date of payment,
enclose copy of cnallan] {t'>lote; The appeal
shall be treated a:" invalid in case
evidence of payment of admitted tax is
not enclosed - Refer Ruff; 23(3) J

Address to which notrees may be sent to the
appellant

10 Relief claimed in appeal

Fo: tile year 20

Details

:
I

Signature of Appellant
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A. Statement of Facts

B. Grounds of Appeal (With necessary supporting evidences)

C. List of Documents attached

D. Form of Verification

!, " " ........• son/daughter of ..., .,,,., ...•............... the do hereby
declare that what is stated above is true to the best of my information and belief.

Signature()fP\pp~II1:mtPlace.

Date,

Page 40 of 48



Form No, 13 Revision Application under Rule 25 (1) before the

Revision Committee

Form No, 13
Revision Application under Rule 25 (1) before the Reviston Committee

Tripura Municipal (Assessment and Collection of Property Tax), Rules 201;::
(Rule 25 (1) reed with sub rule (i5) of Rule

Reference Application No, For the yem 20.... . 20"

!HIed in by receiving

Particulars

1 Name and Address of the Appellant

2 Holding Number and Property Address

3 Unique Identification Number

4
Financial Year in connection with which the
revision application is preferred

Name and Designation ofthe Officer
passing Ute Order against which revision is
sought

6
Rule under which the Order Passed and
date of Order

7 'The date of service

8

Admitted tax liability under Rule 14 (1)! 16
(1) !Otherwise [provide date of payment,
enclose copy of challan] {Note; The
revision application shall be treated as
invalid In case evidence of payment of
admitted tax is not enclosed - Refer
Rute 25 (3)}

9
Addresa to which notices may be sent to
the appellant

10 Relief claimed in revision

Details

Signature of Appellant
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A. Statement of Facts

B. Grounds of Revision Application (With necessary supporting evidences)

C, list of Documents attached

D. Form of Verification

I, " "" , eon/daughter of ,.·.H.,. ·.·.. "" .. ",. .. ··.. the applicant do hereby
declare that what is stated above is true to the best of my information and bellef

Place ... ., SjfJf1~t~T~of AppelJant
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l-orrn No. 1£1·Challan for Payment

ii.SfJ"ORilla 2b(2) fuad .•'/lth ~uh r-ete (iB) '.~rRt-ltn ]r~J

No.14

[Saa rtu!~ :2G(2}{Gad with sub (1..110 {if!) of RU!a j4J

Ch:'>H.3f1 for Paymofit of Tax OUO's

[Tax Dayers' CUP'll

Form No. 14-

[Soo R.u!o 28(2) r e nd with sub rule (is) or Rtrlc 3:~J

Chalb-Hl fOf P~yrnont. orT:l'~Due'S

[Csest-Ior s'

Narne of (l'.Ainnr

Prn'mj~0s t··,!()

UrHqUG !denlinn:~Hon t!<'1

F'ropf!rly

Propertv T;'1;( Dues ~ Solf As se ssmeru
FV'O.

FOrT'll ND, '14

C'ltetlnn Icr Pavrne nt of Ta x [)UG'S

,',!anlO or

F'renw::oq

Hsslf-vo arlv r,:iyml,rn\' (Tlck-r

f'rop'ort.y 1"-:11,)(OO~<; OMY1<Jnd

()rdn-r ~~UfTlt.!p.t

Unlq\,1o

Pule

,-{

r'r cpcrtv T<iX tjuo s . Otlt'fl<1nd

Rul,!

.) {-rt'NOnJs{'n V<!r"1rrjs
.t---------~---J..---------~~--"~""--~

by !t'No ht':!8t;y tenr.1f~r amount (If fz s .. nruourrl by

(hank} 't':,';n';I'

of Depc:,:,if,:lr

f"_)Hid~l!"; Snri:!, Slqtlatur-e and Date nec,F~iviI'D (\!fjt~J;~I~,::;ngl ~:"IUnatuf(l ,Fid [18t~HeceJvinq C:Hfdc1L:. Seed, Sifjfli3IUr,"" ""H,rl f)::llr~

I ':"tJ'· iL\ ()I lIB



Form No. 15: Notice for Hearing under Rule 23 I 25

Form No.15
Notice for Hearing under Rule 23 !25

Tripura Municipal (Assessment and Collection of Property Tax),Rules 201~
(11) f (16) of read with Rule 23 I

To

. (address)

Dear Sir! Madam,

Sub' Notice for Heeling under Rule 23 !25

Appeal f Revision Number _

1 This is in reference to your application fied under Rule 23 RUle 25

2
You may your case with all avaHable records either in person or through an
authorized representatne on .... . ., , .... at . . .... A fv1!P ~,,1in the C hamber of
the undersigned,

:3 .ln case you fall to appear on the appointed date and time. the order on the application
under Rule 23 I Rule 25 shall be passed on the basis of information on record,

Appealtate I Revision Authority

Date " .. , .. Address
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Form No. 16 Order under Rule 22 f 23 ! 24 J 25

Form No. 16
"Order under Rule 22! 23/24/25

Tripura Municipal (Assessment and Collection of Property Tax), Rules 201"
(Sub-rule (9) l (1 ! (14) ! of Ru!e 34 read with Rule 22 f 23 f 24! 25J

To
(name)

Dear Sir i Madam.

Holding No: _

UN ----,---,----,-_-----c-------,
Financial

SUb. "Order under F:ule 22 !23 I 24 I 25

1
This is in reference to the Notice dated and the hearing held on

ORDER

Place, "

Date"

• !Strike out, whichever is not applicat,le 1

Assessing Officer I Appeallate / Revision
Authority

Address
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Form No, 17
under Rule 21 (1) 1(4)

Tripura Municipa! (Assessment and Collection of
(7) Rule 34,

Form No. 17 Order un

(address)

Dear Sir i tJii3dmn.

(1) f

Tax), Rules 201"

Sub Order under Ruie 21 (1 ! (4'

1
This is ,in reference to the Notice dated ano t'le hearing held on

ORDER

2
On trIe basis of facts brought before me, I am of the vievv th3: the default on your part
was! was not without a reasonable cause for the reasons indica~ed below:

:3
A penalty of Rs " "is lovied. You are required to pay the same within
30 days of the servrce of this order. The Challan of this purpose is enclosed.

Place

Date

Officer with seal and name

Address
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Form No. 18: Notice Recove and Collection '-J

Form No.18
Notice for and Co n of Unpaid Tax

Tripura Municipal nt arrd Collection of rty Tax), R~l:::.o _
of Rule 27 read with sub-rule (i8) of Ru!c 34]

To

Dear Sir! fVladam

Premises No:

Sub: Notice under Rule 27 (2)

property tax demands remains
the due date1

Financial Year

for a 3 month since

Total

pay the above dues, within 30 of the service or this notice anj
:2 the e',idptlce of such payment in this office either or through an

In case you fail to pay the dues within 30 one or more of the actions providec
3 under Rule 27 wii! be taken to reCOV3f the dues, These actions may include

Place

Date

in Court for recoverv

Officer with seat and name

/\ddress
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the

course

to :

/,

8
9,

fFS)
Additional Secretary to the

Government of pura

2,
3.

5,
6,
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
URBAN DEVELOPMENT DEPARTMENT

No.F.1 (5)-UDDIDUD/Esttl2020/8043-77 Dated, Agartala the 31st July, 2020.

NOTIFICATION

In of the powers conferred section 213 mad with section 196 the
Mun!cipal 1 the State Government hereby makes the following Rules. to

amend the Tripura MUIlI::tpal (Assessment and Collection of Property Tax} Rules, 2016

1. Short title and commencement :

(1) These Rules may be called the "Tripara MUfllCtpa!
1$1 Amendment) Rules, 2020~.

come lnto force at once,

and Collecticn of

4.. Amendment of Rufe ,2 :

and Collection of Tax) 2016.
principal Rules) in Rule 2, after sub-ru[e(9), the

namely

"(1 Circle rates or guideline rates for property transactionsfl1eans
of land In the Revenue Department from to time

duty are based on the valuation

Amendment of f';;ule 6 ; In the in Rule

(i) after the words " the Imlt area values in different
circle rates or rates for

€Ifter sub-rule , the following sub-rule shall be inserted, namely :.-

"(6) The Tripura State Property Tax Beard shall consider prevaiting circle rates
guideline for property transactions) for recommending ftoor rates of

Property Tax to the MUflicipalit,/'

2. Amendment of F:,ule 1 : In the principal In Rule 7, WI 1), after the
words "the munlclpaiity area after taking into account", the words .' prevailing clrcle
rates orates for shall be inserted.

By order of the Governor,

(Kiran Gltta )
Secretary to the

Government of Trlpura

Printed at the Tripura Government Press, Agarta/a.


